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HIGH COURT FOR THE STATE OI, TELANGANA AT HYDERABAD
(Special Originat Jurisdiction)

WEDNESDAY, THE TWENTY I IIiSI DAY OF AUGUST
TWO THOUSAND ANI] IWENTY FOUR

PRESENI

THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
ANT)

THE HON'BLE SRI JUSTICE J SREENIVAS RAO

WRIT PETITION NO: 19638 0F 2010

Between:
1. Lesley Meagher S/o.

Advocate
Late Percy lvlc:r( tt re r, Aged about 67 years, Occ

2. Leonard lvleagher, S/o. Lesley A,4eaqlrcr, l\rled about 39 yrs., Occ: Business
3. tvlethew Meagher, S/o. Lesley lVletrrltrt:r Aqeci about 37 yrs., Occ: private

Service

4. Alexander Meagher, S/o. Lesley N/r:rrr;lrt:r , Aqcci about 42 yrs., Occ: private
Service

All are Ryo. 10-5-490/3, Tukararngat.: I.J(rrllrt alaquda, Secunderatlad

...PETITIONERS
AND

1.

2_

The Union of lndia, Rep. by its Prirrr;t1r.rt l,ccrctilTy Sansad Bhavan, New Delhi

The Union of lndia, Rep. by its i,r,i:rcl:rry (lJome Department) Sansad
Bhavan, New Delhi

fVlrs. Rita Anne, W/o. Not Known, ilrJr:rt .rtxrrrt lj5 yrs., Occ. HoUSe hold, Ryo.
H. No. 3-5-87412, Himayathnagar, H,,,,.11r, rt r, rr I

3

...RESPONDENTS

Petition under Article 226 of ttrc (,(,r r,.;trtLrtron of lndia praying that in the

circumstances stated in the affidavit trh;(t rlrircwtth, the High Court may be

pleased to issue an appropriate, writ, orri,rr r)r (lrr(-.ctton more particularly one in

the nature of Writ of Mandamus declarrnrl Urt, ,r\r:t D V C. w e.f. 26-10-2006 of the

respondent s No.1 and 2 is illegal, arbitrrrr y. .u(t (;onsecluently cJeclare the D.V.C_

ACt w.e-f. 26-10-2006 is having no retrosJ,r:(.trvt: cilcct.



l.A. NO: 1 OF 2010 (WFMP. NO: 24896 0F 2010)

Petition under Section 151 CPC prayinc, that in the circumstances stated in

the affidavit filed in support of the petition, tlre High Court may be pleased stay all

further proceedings in D.V.C.No. 117 ol 2010 on the file of the lll N/etropolitan

Itrlagistrate, Hyderabad-

Counsel for the Petitioners: SRI V. SANKARA RAO

Counsel for the Respondent Nos.1 & 2: SRI GADI PRAVEEN KUMAR,
DEPUTY SOLICITOR GENERAL OF INDIA

Counsel for the Respondent No.3: M/s. R. V. INDIRA KUMARI

The Court made the following: ORDER
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TIIE IION'BLE THE CETTFF JUSTICE AI'K ARA.DHE

AND

THE EON'BLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION No.19538 of 2OlO

ORDER: Per tte Hon'bte the chieJ Justvg Atok Aradhel

-Ms. R.V.lndira Kumari, learned counsel for the

respondent No.3.

2. Learned counsel for the respondent No.3 submits

that on account of efllux of time and in view of the death of

the petitioner No.l and the respondent No.3 during the

pendency of the writ petition, the cause in the writ petition

does not survive for adjudication.

3. In view of tJ"e aforesaid submission, the writ petition

is accordingly dismissed.

Miscellaneous applications pending, il any, shall

stand closed. However, there shall be no order as to costs.

nssrsiRl-{nI="UHiH /
//rRUE coPY// >-' /

SECTION OFFICER

To,

1. One CC to SRI V. SANKARA RAO' r\tlvo';rrtr: IOPUCI

2. one cc to sRl GADI PRAVEEN KUNlAli, lleJrLrty solicrtor General of lndia

[oPUC]

3. One CC to SRI R. V. INDIRA KUMAI{I l\(lvocste IOPUCI

4. Two CD Copies
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HIGH COURT

DATED:21 10812024
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ORDER

WP.No.19638 of 2010

/

DISMISSING THE WRIT PETITION
WITHOUT COSTS
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